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. SHRI  VIA  KUMAR 
MALHOTRA

SHRI PRAKASH V. PATIL

Willt  Ministr of INANC b lasd 
to stat

(a wt r t ubib sctor banks a 
takn a dcision to distribut t  loans on 
trms framd for t  crdit cams

(b if so t dtails t rof and

(ct  amount of loans distributd so far 
undr t  abo sc m

TH MINISTR O INANC(PRO. 
MADHU DANDAVAT  (a to (c. A Stat
mnt is laid on t Tabl of t Hous.

STAT M NT

Nit r Gornmnt nor t  Rsr 
Bank of India a formulatd an s cific 
trms or sc ms for distribution of loans b 
ublic sctor banks in crdit cams. or t 
sc m of Int ratd Rural D b mnt 
Proramm (IRDP t  alication forms of 
bnficiaris ar to b r ard in a cam 
attndd b t bnficiaris t block 
functionaris t  ot r concrnd d art
mnts includin t  r nu d artmnt and 
t  bankrs. T  cam sstm is adisabl 
to sa tim and nr of t bnficiaris 
in t comltion of t  alications and 
rocur mnt of r uisit documnts. T 
ublic sctor banks a also b n oranis
in t crdit cams in ordrto roid crdit 
assistanc to wakr sctions. T data 
r ortin sst m of banks dos not ild an 
r ular information in rs ct of suc cams. 
How r on t basis of an stimat ani d 
at durin  to  t  ublic sctor 
banks ad oranisd  cams in wt 
Rs.  crors wr disbursd to . 
lak bnficiaris.

SHRI VUA KUMAR LHOTRA Mr. 
S akr Sir I would lik to to know w t r 
t r is an roision for waiin t  kians 
uto Rs.  ac distributd in t  kan 
mals as as b n don in cas of bans of 
farmrs uto Rs. 

PRO. MADHU DANDAVAT Mr. 
S akr Sir if ou rmit m I can answr 
tis ustion ot rwis tis ustron is not 
dirctl rlatd to t  main ustion.

MR. SPAKR if it is not dirctl r
latd t n la it.

Sri Malotra ou las ask t  sc
ond sul mntar ustbn.

SHRI VIA KUMAR MALHOTRA I 
would lik to know wt r t Gornmnt 
rooss to wai t bans of t  oorr 
and wakr sctbns of t socit includin 
artisans craftsmn and small sok rs 
wo wr i n loans uto Rs.  ac 
in loan mlas on t lins of t roision 
mad to wai t bans of t farmrs 
Som of t m ad rci d Rs. . som 
ad rci d Rs.  and som ot rs 
rci d ust Rs. . It is tru tat t s 
ban mlas wr oranisd b t  Con
rssmn wit lctbns in t ir mind. t I 
wouki lik to know w t r an suc ro
osal is undr considratbn of t  Gorn
mnt

PRO. MADHU DANDAVAT Mr. 
S akr Sir if ou rmit I can answr tis 
ustion.

MR. SPAKR s ou ma answr
it.

PRO. MADHU DANDAVAT K as 
b n clarl statd in t Budt tat w ar 
waiin t loans in consoniinc wit t  
assuranc w ad i n in our lction 
manifsto. Accordinl bans uto Rs.  
takn b farmrs wars artisans tc. 
wb wr du uto nd Octobr  
wouki b wai d b t  Gornmnt but if
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ou o on includin ot r nw cat oris lik 
tt sok rs businssmn studnts 
scolars tc.. t n  tink tat it would not b 
ossibl for us to do so. irst lt us fulfill t 
assurancs w ad i n to som cat o
ris. W can tink about ot rs latr.

SHRI MADAN LAL KHURANA Mr. 
S akr. Sir. trou ou. I would lik to tll 
t on. inanc Ministr tat on rd Auust 
 Viaa bank distnbutd loans wort 

about Rs.  crors at a loan mla oranisd 
b it in t Moti Naar ara and t  Ministr 
of Stat »r» inanc wo is now sittin in t  
o osition distributd tos loans. If ou 
want I a ot roof wit m in su ort of 
tis At tat tim also I ad roducd i
dnc to ro tat ac rson was i n 
 c us ac wic t  d ositd in a 
bank situatd in anakuri. Man irr ulari
tis wr committd in tos loan mlas. 
T mattr was brout to t notic of t 
t n Prim Ministr and Sn Malotra 
Gornor of Rsr Bank in writin. Pr
as a brot r of t t n Ministr of Stat 
for inanc was on of t bnficiaiis. 
Trou ou. I would lik to know wt r 
t Gornmnt would ordr an inuir into 
t comlaints r ardin t loan mla tat 
was oranisd in Moti Naar on rd Auust
I am r ard to roid t ncssar 
idnc if r uird.

PRO. MADHU DANDAVAT n t 
lit of tis ustion I would lik to mak on 
tin clar in t Hous. I would also lik to 
rad out t roision mad in t law so tat 
t ictur bcoms clar. It as b n clarl 
statd in t law tat

bGAi»fR

Sctkn  of t  Bankin Comanis Ac 
uisitton and Transfr of Undrtakin Acts 
  r uir ublic sctor banks to 

obsr t  ractics and usa s custom 
ar amon t  bankrs not to diul an 
Information rlatin toi  affairs of t  con 
stilunts.

bALiws»rAR

Doin awa wit ait scrc oranisin ublic

rallis and mlas. announcin t  amount of 
loans distributd to ac bnficiar and t  
distribution of mon in iolation of all t 
xistin laws mit b fair from olitfcal 
anl but it is not fair in t s of law. T 
onl assuranc I can i to t Hous is tat 
suc tins would not tak lac in futur.

SHRI MADAN LAL KHURANA ou 
a not said antin about t inuir. I 
would lik to know wt r an inuir would 
b ordrd to ascrtain as to w so man 
c us wr i n to ac rson at t 
loan Mla.

PRO. MADHU DANDAVAT I would 
lik to tll t Hous tat w would lik to 
work witin t ruls in futur. If on t  basis 
of t old comlaints wic ar t r bfor 
us w start rakin t m u or constitut a 
commission to nuir into t m t n w 
would t ntanld in t m and it would not 
b ossibl for us to do antin wort wil 
durin our trm of fi ars. Asn Cs»rAU

SHRI VIA KUMAR MALHOTRA Ar 
ou trin to cor u all t scandals lik 
Ibis

PRO MADHU DANDAVAT Wat
r ou ar sain is incorrct. W ar not 

trin to cor u an issu.

Mr. S akr Sir wat Sn Malotra is 
sain is not corrct. W do not want to cor 
u an scandal. Tr is no n d of a oint
in a frs Commission of inuir for tis 
uros. W will tak it u at t l l of our 
d artmnt and s as to wat st s sould 
b takn in tis r ard.

bdAi»fR

SHRI ANARDHANA POOAR T 
on. inanc Ministr was lasd to stat 
tat  as mad a roision of Rs.  
crors in t Budt for iin dbt rlif to 
rural ol articularl nuin dfaultrs.
 Atf statd b im arlir t  dus from t 
t small and marinal farmrs com to 
about Rs.  crors. Tis Is wat  ad 
saki in a stat mnt outsid t  Parliamnt. 
T r is no limitation for t land oldins.
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n a rson wo is ownin  acrs of 
land will b cord b tis dbt rlif. ur
t r  ad statd tat t r is a condition 
tat t  sould not b wilful dfaultrs. Tis 
annount will not b sufficint to i an rlif 
to t ol t r is alrad a roision in 
t xistin sstm to i dbt rlif b t 
banks and alrad t  a b n iin 
dbt rlif. Tr is notin nw in tis 
rocdur.

MR. SPAKR Wat is t ustion

SHRI ANARDHANA POOAR In
stad of rlif i n b t banks now t r 
is a budtar allocation. Tat is t onl 
diffrnc. Ma I know from t on. Ministr 
wat xactl is t  amount du from small 
and marinal farmrs includin rsons wo 
ar ain unlimitd land oldins wo 
includ bi farmrs Asn Cs»rAU

PRO. MADHU DANDAVAT Bfor  
rl to t ustion tat  as ut I will 
rad out aain t oriinal ustton

(a wt r t ublic sctor banks 
a takn a dcision to distrib
ut t bans on trms framd for 
t crdit cams

(b if so. t dtails t rof and

(c t amount of loans distributd 
so far undr t abo sc m.

I wis to mak it clar tat tou I 
considr tis xtranous to t main us
tion if ou rmit m to rl to t ustion 
I will i t full rl.

MR. SPAKR Plas do.

PRO. MADHU DANDAVAT H as 
raisd a r sinificant ustion. H sas 
tat in t  budt w a allottd onl Rs. 
 crors for dbt rlif and  as also 

raisd t ustion of wilful dfaultrs. I wis 
to mak It r clar tat wilful dfaultr is 
dfind as on wo as t caacit to a 
but is not ain. Our contntton and x
rinc is tat t oor ol tos wo

ar in distrss conditions and wo dsr 
l and assistanc from t Gornmnt 
wat r w roid for t m sould not b 
xloitd b tos l mnts wic ar in 
sit of ood ositions trin to xloitt m. 
On t ot r and tos wo affct t 
crdibilit of t bankin sstm I acct 
tat t  sould b xcludd. T n  as 
askd a scond ustion ow is It tat diffr
nt d r of dbt rlif as b n xlaind. 
I mad it clar in t Consultati Committ 
mtin and I mak it clar r also tat 
t r can b arkus aramtrs fn som of 
t stimats t  a takn Into account 
t ordus and currnt dus. T  a 
takn into account t sort trm loans and 
lon trm bans. T  a takn into ac
count n tos loans of Rs.  and 
lss wil t total siz of t loan is Rs.

 or Rs.  T  a also takn 
into account arious sizs ot oldins. If ou 
a t rmutations and combinations of 
t s factors ou a diffrnt stimats. 
I mad it clar in t Consultati Committ 
wic I will mak clar r also tat (I if ou 
tak ail t ordus u to nd Octobr 

 (ii if ou tak all t loans wic ar 
onl blow Rs.  (ifi if ou xclud t 
wilful dfaultrs and (i if ou tak into 
account kisans artisans and wars t 
wol amount coms to b Rs.  crors 
and out of tat t dbt rlif tat Is to b 
i n b t  Cntr for tos banks and 
institutions wic ar undr its urisdiction 
tat is. natbnalisd banks and also t 
Rional Rural Banks it coms to almost 
fift r cnt or lss tan tat. Tat rson
sibilit w will tak. or tat tis allocatd 
amount is suffbint. W a also b n 
writin to t Cif Ministrs tat a similar 
sc m ma b followd in t  Stats for 
coo rati crdit institutions and in tat 
cas if t  want som assistanc w ar 
r ard to n otiat tat. Tat is t sc m 
tat w a.

SHRI RAMSH CH NNITHALA Sir 
t Ministr as ritl ointd out in is 
stat mnt tat t  crdit cams ar usuall 
bin conductd b t banks wit t  coo 
ratbn of t Bbck officials and ot rs. T 
alications wic ar finalisd in t  crdit
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camps are being fotwarded to the banks but 
they are tying pending in the banlcs. They are 
not being deared by the banl(s. So, I want to 
know whether the Minister will give strict 
instructbns to the banks to distribute loans 
which are cleared in the credit banks.

PROF. MADHU DANDAVATE: Sir. I 
will folkjw his guidance and necessa7 guid­
ance will be given.

[Translation]

SHRt RATILAL KALIDAS VARMA 
(Ohandhuka): Sir, in Gujarat, loans were 
granted by the banks for the purchase of 
tempos to the l̂urers, who were rendered 
jobless on the closure of mills there. But 
because of the increasing inflation, they fail 
to pay their weekly instalments of k>an and 
resuliantiy their tempos are impounded by 
the banka, which deprives them of means of 
their MiMMd. So I wouM Hkt to ask the 
hcMlb MMster whether some leniency wiO 
tW sitown in their cases and they wilt be 
f iven some relaxation.

PROF. MADHU DANDAVATp: Thiaii 
a suggestion for action and wawill also think 
over it.

fHRI iNORAJIT GUPTA: Sir, acoord- 
ktf to a statement of the hon. Minister— 
statement relating to another questton, that 
ia, question No. 175. not this questton—I find 
he has said that according to the latest data, 
the outstanding advances of public sector 
banks to the weaker sections, which include 
agrfcukural labourers and rural artisans, at 
tha end of September, 1989, amounted to 
Rs. t.l25 cfores, constituting 10.9 per cent 
at tha net bank credit. May I know from the 
Minitfer whether this amount of Rs. 8,825 
creraa whichcowwa only agricultural labour* 
era and rural artisans and not the cultivating 
farmers—the N  farmers and the mar­
ginal farmers—pk» the amount which is 
auManding from the small and marginal 
farmaia—4his is only from the pubflc sector 
banka, iheiefora, I preaume this has to be a

liability of the Government upto Ra. 10,000 
toans—lato be written off?Obvk)usly it cannot 
ba written off in one year by provkfing Rs.
1,000 crores which he has provkled in this 
year’s budget. That falls considerably short 
of this figure. So, I wouki like to know from 
him whetherthere is some sort of phasing of 
the whole plan or how it is going to be done.

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, it is good that Shri Indrajit 
Gupta has raised this question because it 
will clarify a number of doubts. As far as the 
announcement is concerned, it very cate­
gorically says that dues up to the 2nd Octo­
ber, 1989 are to be cleared. Now, some 
loans which are taken, whose current dues 
go beyond 2nd October, 1989,1 can assure 
the hon. Member that we have gone through 
these loans also. Out of these loans, that is, 
Rs. 8825 crores, the component which falls 
under overdues upto 2nd October 1989, will 
be covered by the scheme that we are under­
taking and we shall stand by them, (/ntonrtgo- 
tions)

MR. SPEAKER: Next question. Shri 
Hannan Mollah.

SHRI JANARDHANA POOJARY: Sir, 
he fias not clarified the point.

PROF. MAOHU DANDAVATE: Let me 
clarify that point It incKjdes current dues as 
wen as ovar-dues.

SHRf EDUARDO FALEIRO:  How
much?

PROF. MADHUOANDAVATE: Wehave 
gone through it and we hava caiculalad the 
entire overdues including the artiaanab tan- 
dleas labour and all thsl and that comes to 
Rs. 8200 cfores. This includes thaavardues 
as wall as the cun-ent 4ues. Aa far as the 
ouirant-duas araeoncamad, we may evolve 
soma othar formula, try lo find out whether 
reHef can be givan to them, but the compo- 
nanl of Rs. 8825 crores whch falls in the 
category, that is, overdue upto 2nd October 
1W9. wi tw completad.
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SHRI E UAR O FALEIRO Mr. 
Seaker, Sir, lease allow half-an-hor die- 
cssion on this estion. The answer is not 
satisfactory.

MR. SPEAER: Net estion No. 
19, Shri Hannan Mollth.

White Paer on Forein ebt

 19. SHRI HANNAN MOLLAH: 
PROF. RUPCHAN PAL:

Will the Minister of FWANCE be leased 
to state:

(a) whether oernment are consider
in to isse a White Paer on loans taken 
from the International Mor>etary Fnd and 
other world bodies since 190 and its tilisa 
tion

(b) whether oernment roose to 
seek frther loans frofn the International 
Monetary Fnd in 1990 and

(c) if o« the details thereof̂

THE MINISTER OF FINANCE (PROF. 
MAHU ANAVATE): (a) No. Sir.

(b) and (c). No. Sir. oee not arise.

SHRI HANNAN M0aAV: Sir, as it is 
widely discssed, the forein debt of this 
owimment is to the tne of one lakh crore 
r ees. That is the oernment loan. t 
there are other loans also, thal is, commer 
cial tioriowins am also there, borrowins 
from the International financial instittions 
are also there. I want to know what are thote 
amonts and whether the oenwnent hae 
reiewed the last 10 years loans from Inter- 
national Finance Instittions What are the 
amonts of borrowin by both the oern
ment arwl the riate sector from the Interna
tional financial instittions

of loans. We hae loans from tlio World 
ank, we hae loans from the IMF, «e hae 
market t rrowins and we hae oiao o
ernment to oernment assiatofioe and the 
fi mthat is ien is a reate.

SHRI HANNAN MOLLAH: I want to 
now whether the oernment has reiewed 
all the H>ans.

PROF. MAHU ANAVATE: I hae 
already said that as far as IMF Is concerned, 
there is no fresh alication for loans and no 
neotiations are oin on for the fresh toans 
from the IMF at all.

SHRI RUPCHAN PAL: Sir, as yo 
know, when the IMF contract loan was dis
cssed in this ery Hose, the hon. Finance 
Minister who was at that time on the other 
side of the Hoiise» had been discssin 
abot the condrtionalitiê Imosed by the 
IMF. May I know from the hon. Minister 
whether those conditionalities imosed t»y 
the IMF which were ioroslr rsed by 
the reios oernment are standin in the 
way of ro-eole bdet and ro-eole 
economy rsed by this oernment̂

PROF. MAHU ANAVATE: I think it 
is a hyothetical estion. I hae made it 
elicitly clear, een when we formlated 
or bwdet there was no alication for IMF 
toan, there were no neotiatfons and or 
bdet has remained comletely naffected 
by cancellation of IMF loan.

MR. SPEAER: estion Hor is oer.

W ttm N m N t  mNt N

L.nbHkan N. CT fOSN0(nbL.nbHkan N. CT fOSN0(nb

PROF. MAOMU ANAVATE: As far   , 1«. SHRI YASHWANTRAO PAUL: 
as tlw total amont which has been ien is  VnH th Ministor of FINANCE tM loatad to
conconr>ed. it incldes arws comonenis  atati:


